CENTRAL ADMINISTRATIVE TRIBUNAL
JAIFUR BENCH, JAIPUR

ORDERS OF THE TRIBUNAL

20.5.2009

~ Item No..6

OA.UY/2009

Present: Shri Vinod Goyal counsel for applicat
- Shri Gaurav Jaln,counsal for respondents
‘Heard, counsel for both parties. For the reasons,

dictated separately, the OA is disposed of.

( B.L.‘%ffatn ) | (M.L. Chauhan)

Member {(Admn.) ' Member (Judl.)

mk



- CEN T RAI. ADM]'.NISTRATIVE TRIBUNAL
a JAIPUR BENCH, JA.I.PUR

: :'_ »Ormmal Applicatlon No. 09/2008~

g ' The 20“‘ Day of May, 2069

Hon ble Mr. M L. Chauhan, Hember ( Judlclai) -
an’f_-!a:Mrv. B L. _Khmn, Member (Admxmstr“tiva)

'Pankat Kumar S/o Shrl Madan Mohan Prasad ,
Aged about 31 years, R/o Quarter No.II Type,
129, A.G. Colony; Bajaj Nagar, Jatpur, S
Present!y posted at "Ierk in the office of .
the Respondent No. 3 - T\‘ Cames .Apoucant

.(By Advocate' snn vinod Goyal) R
b -Versus :
1, Umon of India Through Comptrotler and Audltor

- General of India, ic, Bahadur Sha.. .,am. Marg, n'v:wr . 3
*,-.Delm , R o

2 The Dtrector General of Aucht (Post and Telearaoh)
ShYﬂul Nath Marg, De:hi 34 N

/3 The Director (Post &Telearaph) Audit Ofrice, ]
V K wmple,\, II Floor Sahakar Marg, Jaipu e

aet S Responoents
(By Advocate Shn Gaurav Jain) o

4 0 R D E R !ORAI.[
{ B' ‘Hon‘ble Mr. M. I..Chauhan‘ lﬂe!nber Judlt':lal)' -

In th!S case the aoolicant has filed thls OA therebv

orayma that respondents may be ctirected to promote the
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2 Notice of this abolication was diven to. tne

I y ’:‘__-.;':

appucant on the post of Audltor agamst the semoﬁtv

I_. uuota or in the debartmental quota when |t became due |

semonty duota or in the exammation quota and umess .

o '-respondents The respondenls m the reply_. naves
cateaorlcauy stated that post of the Audn:or has to be .
ﬂlled 50% by wav of oromotlon and 50% oromotron bvff.'

wav or dlrect recrurtment o o | LT

B 't»-"3‘. Learned counsel for resoondents has stated that; '

for tms ourpose roster has been prepared It is averred‘_‘.-‘j o

that as on date, gamst\ 32 sanctioned posts of Semor”

Auditors/ Auditors, 23 Senior Auditors / Audltors are on

e roII In the 20 ooint roster all the exrstmg 9 vacanaes '

of Senior AudltorslAudltors are for Hirect recruttment_—

quota Further the respondents have averred that wcth_

- existmg vacancies of’ Semor AudltorslAudltors, there ls,

. no vacant Doint avanable In the 20 points roster fer‘h

effectmg bromotrons to Audltor cadre elther in the"- .

vacancies are available the clalm ‘of aoohcant ror'v,_; '

, Dromotion -_is‘ n't' admissible under the rutesd" |

Resoondents have further stated that apbomtment

agamst semority quota has already been made and at



- infructuous which IS accordmgiv dlsposed of.
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’Uttam Slngh Senior Audltor on 30 09 2008

/

. been oromoted W e £. 1.10. 2008

foresent 9‘ vacancnes of Senlor Auditorsj Auditors are---‘j"_:, j

‘- ,redwred to be flllecl from direct recruitment quota. Since o

:there lS no oost avallable to the applicant against;i

.;"semority quota as. such ,he couid not. be oromoted

-Durma the pendencv of this OA respondents have'_, g
» rproduced a letter dated 17 10 2008 which was taken on

o recorci whereby it was stated that applicant has been{‘;_‘. -
~vbromoted under semority quota wef 1 10 2008 and

' this bromotlon was made on the vacancv whicn was_»-; '_

-'_'-‘raised on 01 10 2008 due to retirement of one Shn .

4 When the matter was listed on 12.5 2009 thls

-‘ Trlobunal has also noticed that the apbhcant has alreadv

5., In view of what has been stated above slnce the ..

appilcant has been promoted to the post of Auditor7 T

< -

vacancv, we_are  of the view that the oA has become S

(B.L: Khatri) (M.I.. Chauhan)

‘ Mé"'ucr (‘ﬁdm“'l y “ : / Meraba- u ) S

. - |
2 - -
f—
N

'agalnst Seniority quota on account of availabllity of} :




